
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
WESTERN ZONE BENCH PUNE AT PUNE 

ORIGINAL APPLICATION NO. 69 OF 2022 (WZ) 

Sunil Pharate        ..   APPLICANT  
V/s 

State of Maharashtra 
And others   
       ..     RESPONDENTS 

 

REPLY ON BEHALF OF  

RESPONDENT No.10 & 11   

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE ANSWERING RESPONDENTS MOST RESPECTFULLY 

SUBMIT THAT :- 

1. The Respondents are filing the present Reply in respect to the 

Affidavit dated 28.11.2023 filed by the Respondent Nos. 4 and 5, 

computing the Environment Damage Compensation (EDC) before 

this Hon’ble Tribunal. 

 

2. The Respondent No.4 has failed to substantiate that the cause of 

killing of fish was attributable to the activities of the respondent 

Nos. 10 and 11.  The EDC levied by the Respondent No.4 does not 

attribute that the activities of the present Respondents led to the 

killing of fish. These Respondents had already filed the detailed 

reply before this Hon’ble Tribunal and that the contents of the 
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same are adopted and affirmed in the present Reply and nothing 

shall be deemed to be admitted except so far they are expressly 

mentioned herein under. 

 

3. The Respondent No.4 has undertaken an exercise of alleging that 

the present Respondents are liable to pay EDC. Without giving the 

material or without producing the same before this Hon’ble 

Tribunal has come to the conclusion that these Respondents are 

liable to pay the EDC. It is submitted that the Respondent No.4 has 

placed reliance upon the formula written by the In-house 

Committee of the CPCB and taking into consideration the factors 

has computed the said EDC. The Respondent No.4 has also failed 

to demonstrate the damage caused to the environment.  

 

4. It is submitted that no justification has been given in the said 

formula. The Respondents in the earlier reply has already stated 

that the location of the Respondent is at  distance of 5 km of river 

Krishna and hence, it is not possible that that the present incident 

can be attributed to the activities of these Respondents.  
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5. In view of the facts narrated in the Reply dated 28th August 2023

and in the present Reply, the Original Application qua the present

Answering Respondents may kindly be dismissed with costs.

PUNE 
DATE:   12/02/2024 

ADVOCATE FOR RESPONDENT NO. 10 & 11 
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